
L.

central ^iMINISTRATIVE THIBUNAL
PRU^KiJPAl- BEiCH

iSiEW DELHI

Q.A. NO. 1327/90

New Delhi, 9.8.1994

GQRAM S

the hdn*ble m, s. r. adige'^ member (a)

THE HON'BLc ms. LaKSHWiI SWAiVim AlHAN, MEiVBER (J)

Dr. Jagdish Kumar Apora,
Junior Technical ^sistant,
G.S.I.R. , Centre f or Bio-Ghemicals ,
Delhi -- 110007.

By Advocate Shri Sant Singh

Versus

1, C.S.I»R. through
Director General,
Kaf i Marg , New Delhi.
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C.S.I.R. , Centre for
Bic^hemic als , V.P. Chest
Institute Building,
Delhi - 110007.

None for the Respondents

^plicant

Resp ondents

OR PER (ORA^)

Shri S. R. /^ige, Member (a) -

In this application, Dr. Jagdish Kumar Arora,

now Senior Technical Assistant, C.S. I.R. , Delhi, has

prayed for confirmation as Junior Technical Assistant

with effect from the date his junior, Shri s, K.

Aggarwal , was confirmed, i.e., 16.9.1981.

2. Shri Sant Singh, learned counsel fa: the applicant

appeared when the case was called out. None appeared

for the respondents. We were inform^ that Shri a. S.

Dhupia, learred coureel for the respondents has

unfortunately expired. The respondents should have

taken steps to engage a new counsel to argue this

case, as pleadings are conplete, but it appears that

they have taken no such step.
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3. Shri Sant Singh brought to our attent ion the

fact that his client had filed O.A. No. 617/91

praying, for promotion as Junior Technical Assistant

w.e.f . 1»4.1977, In that O.A» » at a certain stage of

the proceedings, erffice ord^r No. 63 dated 11.7.1991

issued by the G.S. I.R. was produced before the

Tribunal granting the applicant promotion',as Senior

Technical Assistant w.e.f. 1.5.1978, and Shri Sant

Singh also produced before us a copy of tt-ie Tribunal's

order dated 24.7.1991 in the said O.A. No. 617/91

wherein it had been noted that the relief prayed for

by the applicant had substant ially been granted ard

the applicant has, therefore, become infructuous,

4. Learned counsel for the applicant s tat ed that

in the light of this office order dated 11.7.1991,

the relief that the applicant has now prayed for in

the present O.A. would become admissibi^e to him.

5. In the light of this averment, this O.A. is

disposed of with the direction that if the applicant

submits a representation to the respondents within

four weeks from the date of receipt of a copy of this

judgment, seeking relief contained in the present O.A ,

the respondents will consider the representation and

pass a speaking , reasoned order th ereon with in two

Eiiont-hs from the date of receipt of the representation,

and c OiTimunicate their decision to the applicant within

a further period of one month from the date of that

dec isi on.
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6. If any grievance survives after the respondents

take a decision on the applicant's representation.

it will be open to the applicant, after exhausting

the available departmental remedies, to re-ag itate/^

before the Tribunal, in accordance with law. No costs.

\ ilakshmi Swaminathan ) ( S. r/ .i^^ige )
Member (J) Member (a)


